
 
 

 

 

IN THE HIGH COURT OF ORISSA AT CUTTACK 
 

W.P.(C). No.21991 of 2024 
 

M/s. Habitat Micro Build 
India Housing Finance Co. 
Pvt. Ltd., Bengaluru 
 

…. Petitioner 

 
Ms. M. Mathavan, Adv. 

 -versus-  

M/s. Sambandh Finserve 
Pvt. Ltd., Bhubaneswar 
 

…. Opposite Party 
 

 Mr. A. Dash, Adv. 

 
CORAM: JUSTICE SANJAY KUMAR MISHRA 

     

 
 

Order No.  

ORDER 
19.09.2024 

01. 
 
 
 
 

 

   

This matter is taken up through hybrid mode. 

2. Heard Ms. M. Mathavan, learned Counsel for the 

Petitioner, who appears through virtual mode. 

3. Mr. A. Dash, learned Counsel is present and files a 

copy of the order dated 05.09.2024 passed by the National 

Company Law Tribunal (NCLT), Cuttack Bench in CP (IB) 

No.27/CB/2023 and submits, Opposite Party-Company, 

has been referred to the NCLT, Cuttack Bench vide CP(IB) 

No.27/CB/2023. The NCLT, Cuttack Bench has passed the 

said order appointing Mr. Saradindu Jena as the Interim 

Resolution Professional (IRP).  Being instructed by the IRP, 

he is to represent the Opposite Party-Company. Mr. A. 

Dash, learned Counsel undertakes to file Vakalatnama 

duly executed in his favour by the IRP by 23.09.2024. 
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4. Learned Counsel for the Petitioner undertakes to 

serve copy of the Writ Petition on Mr. Dash in course of the 

day (19.09.2024). 

5. Mr. Dash submits, being so appointed, the IRP has 

issued an advertisement inviting claims from the secured 

creditors and today is the last date to submit the claim 

application before the IRP and if the Petitioner-Company so 

intends, it may lodge its claim before the IRP. 

6. In view of such submission made by the learned 

Counsel representing IRP, it is made clear that pendency of 

the Writ Petition shall not be a bar for the Petitioner-

Company to lodge claim, if any, before the IRP in 

accordance with law.   

7. The matter be listed in the week commencing from 

21st October, 2024. 

8. Counter, if any, be filed in the meantime after serving 

copy of the same on the learned Counsel for the Petitioner. 

 

 

 
 

Kanhu  

          (S. K. Mishra)  
                                                      Judge                   
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